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Institute, Calcutta, for the year
1996-97, together with the Auditors'
Report on the Accounts.

(i) Reveiw by Government on the
working of the above Institute.

(iii) Statement giving reasons for the
delay in laying the papers
mentioned at (i) above.

[Placed in library, see No. LT-164/98]

I. Report (1996-97) of the Union
Public Service Commission, New
Delhi and Memorandum
explaining reasons for non-
acceptance of the advice of UPSC.

Il. Notifications of the Ministry of
Personnel, Public Grievances and
Pensions.

111. A copy of Economic Survey for the
year 1997-98.

The Minister of State in the Ministry of
Personnel, Public Grievances and Pensions
SHRI JANARTHANAM S.M.: | lay on the
table—

I. A copy each (in English and Hindi)
of the following papers, under clause (1)
of Article 323 of the Constitution:—

(i) Forty-seventh Annual Report of the
Union Public Service Commission, New
Delhi, for the year 1996-97.

(if) Memorandum explaining reasons for
non-acceptance of the advice of the Union
Public Service Commission referred to in
Chapter V111 of the above Report [Placed in
Library See No. LT-17298]

Il. A copy each (in English and Hindi)
of the following Notifications of the
Ministry of Personnel, Public Grievances
and Pensions (Department of Personnel
and Training), under sub-section (2) of
section 3 of the AIll India Services Act,
1951:—

(1) GSR. 284, dated July 12, 1997
publishing the Indian Administrative Ser-
vice (Fixation of Cadre Strength) Fourth
Amendment Regulations, 1997, relating to
the Maharasthra Cadre.
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GSR. 285, dated July 12, 1997
publishing the Indian Administrative Ser-
vice (pay) Second Amendment Rules,
1997, relating to the Maharasthra Cadre.

GSR. 286, dated July 12, 1997
publishing the Indian Administrative Ser-
vice (Fixation of Cadre Strength) third
Amendment Regulations, 1997,. relating to
the Rajasthan Cadre.

GSR. 287, dated July 12, 1997
publishing the Indian Administrative Ser-
vice (Pay) third Amendment Rules, 1997,
relating to the Rajasthan Cadre.

GSR. 304, dated August 9, 1997
publishing the Indian Administrative Ser-
vice (Fixation of Cadre Strength) Second
Amendment Regulations, 1997, relating to
the Andhra Pradesh Cadre.

GSR. 305, dated August 9, 1997
publishing the Indian Administrative Ser-
vice (Pay) Fourth Amendment Rules, 1997,
relating to the Andhra Pradesh Cadre.

GSR. 309, dated August 16, 1997
publishing the Indian Police Service (Fi-
xation of Cadre Strength) Fourth Amend-
ment Regulations, 1997, relating to the
Manipur — Tripura Cadre.

GSR. 310, dated August 16, 1997
publishing the Indian Police Service (Pay)
Fourth Amendment Rules, 1997, relating to
the Manipur—Tripura Cadre.

GSR. 344, dated October 4, 1997
publishing the Indian Police Service (Fi-
xation of Cadre Strength) Fifth Amendment
Regulations, 1997, relating to the Rajasthan
Cadre.

GSR. 345, dated October 4, 1997
publishing the Indian Police Service (Pay)
Fifth Amendment Rules, 1997, relating to
the Rajasthan Cadre.

GSR. 346, dated October 4, 1997
publishing the Indian Police Service (Fi-
xation of Cadre Strength) Sixth Amend-
ment Regulations, 1997, relating to the
Jammu & Kashmir Cadre.

GSR. 347, dated October 4, 1997
publishing the Indian Police Service (Pay)
Sixth Amendment Rules, 1997, relating
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to the Jammu & Kashmir Cadre. [Placed in
Library See No. LT-171/198] for (1) to
(12)

I11. A copy (in English and Hindi) of the
Economic Survey, for the year 1997-98.
[Placed in Library. See No. LT-20fX 198] .

I Report and Accounts (1996-97) of
Gujarat State Seeds Corporation
Limited, Gandhinagar and related
papers.

Il Report and Accounts (1996-97) of
State Farms Corporation of India
Limited, New Delhi and related
papers.

111 Report and Accounts (1996-97) of

National Oilseeds and Vegetable

Oils Development Board, Gurgaon

and related papers.

IV Notification of
Agriculture.

P FATE F o FA (st AT ) c H

FfTRad o q9T U el UR R §:

(1) S AT, 1956 DI URT 619F BI
IUYRT (1) & A Fr=iferRaa w3l & gah-

Ministry  of

T Y (ST e o=l /) :-
I (@) 1996-97 & T4 & foIy ToRTE T
U9 dRUneE  fafics, WRTR @

$FhINdT a1y Hfded, iR oRg, orgrell )
AETIRIETHT P Ufqde iR S9 W YR &
=T TeTETIRIeTe &1 fewmforay afdl

(@) SUYhH PBURYT & BRIBII B
HRBR gRT AHIE|

[qrde™ 4§ 9! T <Rey 4. vh.20.-
166/98 |

Il (F) 1996-97 & a9 & foIy e HrA
HRIRT 30 sf~sar fafies, T3 feeel &1
IgTSAaT a1 e, 3R o, oRameil i)
TETIRIeThT & Ufded 3R 89 W) YRT &
R ARTaETIRIeT® &1 fewfort |fed

(@) SUYH BRURYA & BRIBGIV B
DR GIRT FHIE|

2) SR (1) 7 Ifcafad T3 1 |91 e
W G H gU faed & BRI Pl IRH a1
faraor (ot der fa=r 4 ) |

[g&TPTerd # &t i <Ry 4. w4, 2.-
165/98]

7TUUPMR/99—24

Y 1998] Ordinance 370

n. (1) I fOeed iR awfa 9
faem 9IS Affrm, 1983 @ ORT 14 &
JULRT (4) AR IRT 16 B SYLRT (4) &b A
fFrafaRad o= @ va-va uiy (R e
el #):-

(1) 1996-97 & T4 & oy I frersT ok
Tt dd e ars, Tewid, sRaTo &1
Jexdl a1f¥e ufded, iR o, oRamil ™
STETIRIETd] & Hferde Afed|

(i) ST TE F BRIB B TWH §RT
g

@ SR (1) # Ifcafad =l &I a1 T
WR WG H g fIeg & SR BT g9 arer
frg=oT (3froft e iR #) |

[geTdTer § Tt Tt <Ray . g.31.-
169/98 ]

iv. 9E-I09 WEHR Arrger iffrm,
1984 B TRT 109 B IUGRT (3) F A=
IEIT e R] drdrse! (Rfrer, Juf
3R Fifergt, o, oiRar-uien, gReHTI,
feferal smaen oiR fafregal &1 fwre)
(=) ™, 1998 BT THIRIE S arell
DY HATCrT (P vd AEHRAT faumT) Bt
YT 1.1, 141, 75 (31) fadie 11 Brad,
1998 @1 U T (T a2 o= #)

(g H d T <Ry 4. w.dl.-
365/98 ]

RESIGNATION BY MEMBER

MR. CHAIRMAN: | have to inform the
Members that | have received a letter from
Shri Sunder Singh Bhandari, a Member
representing the State of Rajasthan,
resigning his seat in the Rajya Sabha. |
have accepted his resignation with effect
from 26th Arpil, 1998.

STATEMENTS REGARDING
ORDINANCES

(i) Employees Provident Funds and
Miscellaneous Provisions (Amend-
ment) Ordinance, 1998.

(ii) Payment of Gratuity (Amendment)
Ordinance, 1998.

M WAl (ST GIARE0 Sfedn) ;- § 99
TRIRfET & W Bxa gt <7 faaRor
(3t



